
'$HE GOVEWMENT OF WION TERRITORIES 
AND THE GOVERNMENT OF NATIONAL CAPITAL 
TEWWlTORY OF DELHI (AMENDMENT) ACT, 2001 

No. 38 OF 200 1 

(6th September, 2 0 1  .] 

An Act further to anend the Government of Union Tenitodes Act, 1963 andl 
ePot of National Capital Territory sf Dellhi Act, 199 1. 

Be it cnacfed by Parliament in the Fiftysecond Year of the Republic of Enrdia as 
L follows:- 

CHAPTER 1 

PRELIMMARV 

short title md 1. (I) 'Flais Act may be: calIed dle Govemrnent of Union TePuibodss md the C h v e m e ~ b  
commence- of National Capital Territory of Dehi (Amendment) Act, 200%. 
mct1t. 

(2) It shall come into force an such date &$'the Central Govemmen"8ay, by n0fi6catIoa 
i ~ m  $ha BGcial Gsztb, appoint. 



22 5 Go11et t~ttrrttt of Union Territories u r ~ d  the Go~let t~rnerrt of N~ntiotrul Cu1)iral 1 AC 1. 38 or: 
Territory of D e l l ~ i  (Aatet~dttret~t) 

CI IAPTER II 

20of 1963. 2. 111 section 23 of the Government of Union Territories Act, 1963 (hereinafter 
~eferrod to as tllr pri~icipal Act), in sub-sectioa (I), for clause (e), the following clause shall 
be substituted, 11aniely:- 

"(e) the receipt of nionsy on account of tlie Consolidsted Fund of the Union 
territory or the public account cf tlie Union territory or tile custody or issue of such 
nloliey or the audit of the accounts of the Union t~ritat-y:~'. 

3.111 section 47 of the principal Act, for the words "'8111 loens advanced to the Union 
territory from tlie Consolidated Fund of India", the woids "a:: Ioans advaliced to the Union 
territory from the Consolidated Fund of hdia and all loans raised by'the Government of 
India or the Adn~inistrator of the Union territory upon the security of the Consolidated 
Ihnd of the Union territory" shall be substituted. . 

4. After section 47 of the pri~lcipal Act, the following section shall be inserted, 
na11iely:- 

'4714. (I) As from such date as the Central Goveni~nent may, by notificatio~~ in 
the Oflicial Gazette, appoint in tliis behalf, all other public moneys received by or 
on helialf of the Administrator sliall be credited to a Public Account entitled "the 
Public Account of the Union territory". 

(2) l b e  custody of public moneys, other than those credited to the Consolidated 
Fund of the Union territory or the Contingency Fund of the Union territory, received 
by or on behalf of the Administrator, their payment into the Public Account of the 
Union territory and tlie witl~drawal of moneys fro111 such accoulit and all other matters 
connected with or ancillary to the aforesaid matters shall be regulated by ~ l e s  made 
by the Administrator with the approval of the President.'. 

5. After section 48 of the principal Act, the following sections shall be inserted, 
namely:- 

"48A,(l) The executive power of the ~ n i o i  extends to borrowi~ig upon the 
security of (lie Consolidated Fund of the Union territory within such limits, if any, as 
nlay, from time to time, be fixed by Parliament by law and to the giving of guarantees 
within such limits, if any, as may be so fixed: 

Provided that the powers exercisable by the Government of India under this 
sub-section shall also be exercisable by the Administrator subject to such-conditions, 
if any, as the Government of India may think fit to impose. 

(2) Any sums required for the purpose of invoking a guarantee shall be charged 
on the Co~isolidated Fund of the Union territory. 

48B. The accounts of the Union territory shall be kept in such form as the 
Administrator may, after obtaining advice of the Comptroller and Auditor-General 
of India and with the approval of the President, prescribe by rules.". 

CHAPTER 111 

AMRNDMENTS TO TIIE GOVERNMENT OF NATIONAI, CAPITAL TERRITORY OF DELIII ACT, 199 1 

1 o f  1992. 6. In section 22 of the ~ovemmcnt  of ~at ional  Capital Territory of Delhi Act, 1991 
(hereinafter referred to as the principal Act), in sub-section (I), for clause (e), the fkllowing 
clause shall be substituted, namely:-- 

Amendment of 
sactio~~ 23 

Amei~dment of 
section 47. 

I 
I 

Inseflion of 
new sectior~ 
47A. 

Pu1)lic 
Account of the 
Union terrilory 
and moneys 
credited to it. 

Inscaion of  
new sectio~~s 
48A and 481). 

Dorrowitig 
upon the 
security of  the 
Consolidated 
Fund of the 
Union 
territory. 

For111 o f  
accounts of Ule 
01iion territory. 

A~nendrnent of 
section 22. 

"(e) the receipt of money on account of the Consolidated Fund of the Capital 
or the Public Account of the Capital or the custody or issue of such nioney or tlie 
audit of tlie accounts of tlie Capital:". 



Ame~~dment of 7. In sctiosi46 ofthe principal Act,qor dler\vo~ds "all loans advanced to the Capital 
sec lh  46. from the Consolidated &nd of India", the words "all loans advanced to the Capital from the 

Consolidated Fund of lndia and all loans raised by,the Government of lndia or by the ' 
Lieutenant Governor upon the security of the Consolidated Fund of the Capital" shall be 
substituted. 

Qnsertios of $. After section 46 of the principal Act, the following section shall be insertecl, 
new section 
46A. 

Public '46A. (1) As Rorn suck date as the Central Government may, by notification in 
Account of L e  the Off$cieB Qazene, appointh this behalf, all other public moneys received by or on 
Capital w d  
moneys behalf ofthe Lieutenant Governor shall be credited to a public account entitled "the 
credited to it. Public A a o u ~ t o f  the Capital". 

(2)TInecustody of pub!& moneys, other than tllose credited to the Consolidated 
Fund of the Capital or the Can*gency Fund of tl~e National Capital Territory of 
Delhi, received by or om bellall of dne Lieutenant Governor, their payment into the 
Public Account s f  fhe Capital and the withdrawal of moneys from such account and 
all other mrners connected with or aoeillaq to matters aforesaid shall be regulated by 
nsles made by the Lieutenant Govemor with the approval of the President.'. 

Insertion of 9. After section 47 of the principal Act, tha following sections shall be inseded, 
.YW sections 
$ 1 7 ~  and 41D 

F$emwing "'4718. (1) The executive power of the Union exten& to borrowing upon the 
upon Ute 
security OF ffie seci~rity of the Consolidated Fund of the Capital, within such limits, if my, 3s may 
~nsol idated from time to time be fixed by Puliament by law and to the giving of guarantee within 
Fund of ale . s~cI1 limib, if my, as may be so fixed: 
Celpiml. 

Provided that the powers exercisable by the GovernmctI,oP lndia under this 
sub-section shall afso be exercisabk by the Liculenruat Govemor subject to such 
conditions, if any, as the Government of la&@ may think fit to impose. 

(2) Any sums required for the purpose of invoking a guarantee shall be charged 
on the Consolidated Fund of the Capiiaf. 

Fmm of 
accounts of 

47B. 'llle'accounts of the Capital shall be kept in such form a$ the Lieutenant 

the Capilal. Governor may, after obtaining advice of the Comptroll4r and Auditor-General of 
lndia and with the approval of the President, prescribe by rules.". 


